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| IN THE CENIRAL ADMINISTRATIVE TRIBUNAL, JAIPUR BENCH JAIPUR

¢ ) | | . ' Date of order: 12.4.2001
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OA No. 145/2001

7 -

Vljender Pal Bairwa s/o Shrl Maujmal Bairwe r/o Jawshar Nagar,
- Sawai Madhopur, preqently Worklng as- Prlmary Teacher, Kendriya
Vldyalaya, Baran (Rajasthan)(

\
L -,
- i. - e« Applicant
} Versus
1. i Union of India through the Secretary to the Government ,
;Mlnlstry of Human Reqources Development, Shastrl Bhawan, New
77 ;' Delhl. , {

. 0

2. - The Commissioner,' }Kendriya Vidyalaya Sangthan, 18, -
Instltutlonal Area, Shaheed Jeet Singh Marg, New Delhl.

| ) |

3. The A551=tant Comm1551oner, Kendrlya Vldyalaya, Kendrlyar

' Vdealaya Sangthan, Reglonal Offlce, o2, Gandhi Nagar Marg,

Bajaj Nagar, Jaipur |
4. The Principel, Kendri%a Vidyalays, Baran (Rajasthan) -

ﬂ{' ‘ .. Respondents

)

Shri Manish'Bhandefi, couns%l for the applicant

|

~.

CORAM: o ,
— S |
Hon'ble Mr.s %garwal Judicial Member
HOn'ble Mr N. ﬁ Nawanl, Adm1n1=trat1ve Member
f Order
|
r

Per Hon'ble Mr. S.K.Agerwal , Judlc131 Member

Heard the learned co#nsel.for the appllcant.

|
|
'

2. . The .learned counsel | for the a?plicant_eubmits that this OB

' _nmy‘be‘disposed of by,gIving necessary directions to respondent
o : o , . . ' o
No.2 to dispose of his representation by- a reasoned and speaking

order con51der1ng his grlevance sympathetlcally w:thln a specified
s — |
|
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t 2
period. The leerned counsel| for the applicant also submits that the-
applicant hes. already fjled a representatfon, copy of which has

| :
been annexed at Ann.Al2 and reminder to this effect wes also given

.on 26.2.2001, copy of theﬁSame is annexed at Ann.Al3. He further

. . ] . ‘
submits that the applicant[is ready to file a fresh representation.’

| |
submissions made ‘before Uq, we . direct

|

respeondent No 2 to dec1de the repreeentat:on of . the appllcant

3. In view of~ the

within one month from thejdate of recelpt of such representat:on by

a reasoned ‘and speaking | order con51der3nq the grlevance of the
I -

appllcant sympathetlcally, 1f the same is filed within 15 daye from

the date cf pasclng cf\ this order. The appllcant ~shall be . at

liberty "to approach the proper forum, if he feels aggrieved by the
disposal of such represen&ation,

J -

~

4. With the above directions, the udriginal Application is
disposed of at the stage(ofladmigsion.
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(N.P.NAWANT ) - . ‘ | AS.K.5GARWAL)

Adm.'Member j Judl . Member
_ ' - ‘ _
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